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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE TENTH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SiNGH

AND I

THE HONOURABILE SRI JUSTICE G.M. MOHIUDDIN -

WRIT PETITION NO: 21777 OF 2026

Between: - e

M/s The Coffee Boys, H.no 2-56/2/19, Vijaya Towers, Khanamet, Madhapur,
Hyderabad, Rangareddy, Telangana, 500 081, Represented by it's Partner,
Mr. Kotha Varaprasad, S/o. Mr. A Narsimulu.

..PETITIONER
AND
1. Inspector Gachibowli-Il, Central Tax, Gachibowli Range, Rangaredd},
Kukatpally, Allwyn Colony, Lords Court Building, Plot No. 80 and 81, Survey
No. 166, Near South India Shopping Mall, Ushamullapudi Road, A .5 Raju
Nagar, Kukatpally, Hyderabad. T
2. Central Board of Indirect Taxes and Customs, Division- Gachfbow_%_i—-i—,m Raﬁge—
Gachibowili il Rangareddy GST Commissionerate, 4th Floor, H.No.183301 ta
303, Serene Heights, above Ratnadeep Super Market, Humayan Nagar,

Masab Tank, Hyderabad ——

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith the High Court may be pleased
to issue a Writ of Mandamus or any other appropriate Writ, Order or Direction that
the order for cancellation of GST registration, vide Ref No ZA360725127593B, in
Form GST REG-19. dated 17.07.2025, passed by the 1St Respondent as being void,
arbitrary, illegal, without authority of law and without Jurisdiction, violative of the

Principles of Natural Justice apart from being violative of Articles 14, 19(4¢g), 21 and




265 of the Constitution of India, and to consequently set aside the same by restoring
the GST registration of the Petitioner

Counsel for the Petitioner: SRI. SRINARAYAN TOSHNIWAL

Counsel for the Respondents: SRI. DOMINIC FERNAMDES —
(SENIOR STANDING CQUNSEL FOR CBIC}-

The Court made the following: ORDER i



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.21777 of 2026

Dated:10.07.2026

Between:
M/s. The Cofiee Boys

...Petitioner

and
Inspector Gachibowli [1,
Central Tax, Gachibowli Range, Ranga Reddy. Kukatpally,
Allwyn Colony, Lords Court Building. Plot No.80 and 81,
Survey No.166, Near South India Shopping Mall, Ushamuliapudi Road,
A.S.Raju Nagar, Kukatpally. Hyderabad.
and another.

...Respondents

ORDER:

Learned counsel Sri Srinarayan Toshniwal appears for the

petitioner.

Sri Dominic Fernandes, learned Senior Standing Counsel for
Central Board of Indirect Taxes and Customs (CBIC), appears for the

respondents.




2. The Goods and Services Tax (GST) registration of the petitioner
was cancelled vide Order for Cancellation of Registration passed in
Form GST REG-19 dated 17.07.2025 for non-filing of returns for a
consecutive period of six months. Now. it is time-barred to prefer an
appeal by the petitioner against the order of cancellation of GST
registration, Therefore. the petitioner has filed the instant writ petition

for revocation of cancellation of GST registration.

3. I.carned counsel for the petitioner submits that at the relevant
period due to financial ditficulties the petitioner was unable to mect day-
to-dav operational expenses and was unable to continue its business
operations which restlted in non-filing of returns and the said non-filing
was neither wilful nor deliberate. Though the petitioner has sought to
file an application for revocation of cancellation of GST Registration,
the GST portal does not permit the petitioner as being heyond the time
limit prescribed for submission. Therefore, the petitioner prays that
respondent No. 1 may be directed to entertain the petitioner’s application

manually and take a decision thercupon in accordance with law.



To,

GJP

4, Learned Senior Standing Counsel for CBIC submits that the
apparent reason for cancellation of GST registration was on account of

non-filing of returns for the consecutive period of six months.

5. Having regard to the aforesaid facts and circumstances and also
taking note of the fact that the GST registration of the petitioner was
cancelled on account of non-filing of returns for the consecutive period
of six months, if the petitioner approaches the competent authority
within a period of two weeks from today for submission of application
for revocation of cancellation of GST registration in physical form, the
competent authority would entertain it and take a decision thereupon in

accordance with law within a period of three weeks thereafter.

6. The instant writ petition is accordingly disposed of. There shall

be no order as to costs,

Miscellaneous applications pending, if any, shall stand closed.

SD/- A.SREENIVASA REDDY
ASSISTANT BEGISTRA
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SECTIGN QEFICER

. The Inspector Gachibowli-I, Central Tax, Gachibowli Range, F%anga-reddgg;,_,

Kukatpally, Allwyn Colony, Lords Court Buiiding, Plot No. 80 and 81, Survey -
No. 166, Near South India Shopping Mall, Ushamullapudi Road, A.S Raju
Nagar, Kukatpally, Hyderabad.

. The Central Board of Indirect Taxes and Customs, Division- Gachibowli |,

Range- Gachibowli i, Rangareddy GST Commissionerate, 4th Floor,
H.No.103301 to 303, Serene Heights, above Ratnadeep Super Market,
Humayan Nagar, Masab Tank, Hyderabad

One CC to SRI. SRINARAYAN TOSHNIWAL Advocate [OPUC] -

. One CC to SRI. DOMINIC FERNANDES (senior standing counsel for CBIC)

{OPUC]
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